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Area of Land under   Delhi   
DevelopmentAuthority after Encroachment 

inSangam Vihar, Delhi 

1749. SHRI N, E. BALARAM; Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state: 

(a) total area of Government/Delhi 
Development Authority land in Sangam Vihar 
and how much areas has been forcibly 
occupied by the public and the area left with 
Government/Delhi Development Authority; 

(b) what action Government have ta 
ken against those who have occupied the 
said unauthorisidely; and 

(c) the names and details of the person 
against whom action has been taken? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c) The 
information is being collected and will be laid 
on the Table of the Sabha. 

 

 

Grant for Slum Development     Work  in 
Vijayawada 

1751.  SHRI T. CHANDRASEKHAR 
REDDY: 

CHOWDHRY HARI SINGH; 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether any agreement has been 
signed recently for the grant of Rupee 50 
crores by UK for slum developmsnt work in 
Vijayawada in Andhra Pradesh; 

(b) if so, what are the conditions under 
which the grant is being made and the period 
for its utilization; and 

(c) what are the details of the plans 
drawn up for slum development work at 
Vijayawada? 

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and (b) 
Yes, Sir. An agreement has been signed by 
Govt, of India with Govt, of U.K. for grant of 
£, 16.69 M (Rs. 49.16 cr.) by U.K. for    the 
improvement 
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of slums in Vijayawada (Andhra Pradesh) 
during the period 1990-91 to 1994-95. Funds 
have been made available subject to the 
following conditions: 

(i) Vijayawada Municipal Corporation 
and Government of Andhra Pradesh will 
ensure availability of total funds for land 
purchases, health inputs etc. 

(ii) Vijayawada Municipal Corporation 
will prepare detailed designs and costs for 
slums for approval by British High 
Commission, DDA and Field Management 
Office. . 

(iii) For the relocated slums, the 
following conditions will apply: 

(a) Priority  to  be given  to  slums 
with worst conditions; 

(b) Slum dwellers to be fully con-
sulted; 

(c) Each slum community to be 
relocated as a group; 

(d) Physical infrastructure, main 
services, community halls, health and 
socio-economic services, to be in place 
prior  to  relocation; 

(e) Standard Govt, of A. P. relo-
cation package to be made available. 

(f) Relocates to be offered access to 
arrange of loan programmes such as 
HUDCO Housing, low cost sanitation 
shelter improvement etc.; 

(g) Slums to be relocated only within 
the Municipal boundary; 

(iv) Vijayawada Municipal Corporation 
will set up Monitoring Committtee and 
MIS and submit quarterly returns to Field 
Management Office. 

(v) Vijayawada Municipal Corporation 
will provide for post project sustenance 
activities and will make adequate 
provision in its budget for the same. 

(vi) Vijayawada Municipal Corporation 
will take over the recurrent expenditure of 
the Community Development, 

Health inpu Urban, community staff 
etc. when the U.K. Government's fund 
ding ceases.  

(vii) Prefinancing by Govt, of U.K. will 
be subjected to the Government of India, 
Govt, of A.P. and Vijayawada Municipal 
Corporation fulfilling tie Govt of U.K.'s 
accounting requirements confirming that the 
full rupee value of each Vijayawada 
Municipal Corporation Project account 
within 12 weeks of it being credited to their 
account at the Bank of England. 

(c) The Plan drawn up for slum deve-
lopment attempts to integrate the various 
inputs such as civic infrastructure, socio-
economic and health inputs with emphasis on 
community participation, upgradation of 
physical and social status of the slum 
dwellers in general besides providing for a 
post project sustenance so that the areas 
improved to the programme do not 
degenerate after their development. 

 


